H TEM NO. 39 COURT NO. 9 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).11892/2006

(From the judgenent and order dated 24/02/2006 in W No. 14069/2005 of The H GH COURT OF M P

AT JABALPUR)

STATE OF M P. & ANR Petitioner(s)
VERSUS
HEAVY ELECTRI CALS M TRADE UNI ON & ANR. Respondent ( s)
(vvith alp_pl?. (s) for pernmission to place additional documents on record and with prayer for int
erimrelie

and office report)

W TH SLP(C) NO. 12007 of 2006

(Wth prayer for interimrelief and office report)

Date: 31/07/2006 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE G P. MATHUR

HON BLE MR, JUSTI CE P. K. BALASUBRAMANYAN

For Petitioner(s)
M. B.S. Banthia, Adv.

M. Naveen Sharma, Adv.

For Respondent(s) M. Ravindra Shrivastawa, Sr. Adv.

M. L.R Singh, Adv.

M. L. Nageswar Rao, Sr. Adv.



M. Mahesh Agarwal , Adv.
M. Rishi Agrawal a, Adv.

M. E. C. Agrawal a, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

| ssue noti ce.

M. L.R Singh, Advocate accepts notice on

behal f of r espondent No. 1 in S.L.P.(CQ No. 11892/ 2006 & M. E. C

Agrawal a, Advocate accepts notice on behalf of respondent in S.L.P.(C No.

12007/ 2006. They pray for and are granted two weeks’ tine to file counter-

affidavit. The petitioners will have three weeks’ thereafter to file rejoinder-

affidavit.
Tag with S.L.P.(C No. 10341/ 2006.
Li st imrediately thereafter.
(Par deep Kurmar) (Radha R Bhati a)

Court Master Court Master



